
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No.1. J/3 

LANo 

DATE OF DECISION ±/ 3/ 1) 

Petitioner 

• 	 Advocate for the Petitioner(s) 

Versus 

Respondent 

KUrES1TJ. 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 	I 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 

TAV, - 



It 

3hri Asgok Knmar Anand, 
uarter No.26/3, Central Government 

Colony, Athwal Inc s, 
3urat-35 007. 	 : Aoolicant 
Advoc ate: 1r.p .K.i1jshra) 

Vers u.s 

Union of India 
Throueh: 2'fie Dircctor 
Ct Preventive Operation, 
L)ircctorate ot Preventive 
Ogc:ration, Customs & Cenrai 
xcise, 4th Floor, Lok hayak 
avari, Khand arket, 

L.elhi-l10 003. 

Collector ot Ueritral Excise & 
Customs, Cho1k Cazar, Surat. 

Sriadi Lal Leiiraj 
Communication ss1stant. 
Customs Ivisjofl, 

	

Valsad-36 001. 	 : Respondents 
(A)vocate: 	.Akil Nuroshj) 

-. 
- 	 JT :-' 	'T m 0 f'. b'i. .L_i u U Li 	 L' J. 

	

0- 7 	31)/3 
Date13/8/13 

Per: Noi'bi hr.h,3.patel, Vice Chairman 

On b half ot the ap?licant,Ar.:..N.!ishra states 

that1  at t 	stage his 	, the applicant will be satisfcd if the 

respondent 140.2 is directed to expeditiously decide hi 

reoresentation Annexure A-19 dated 2.9.192. After 

hearing -r.AkI1 IKureshi, the espndent No.2 is directed 

to riecide trie aplicant 's reeresentatlon Annaxure A-19 

dated 29..1992 latest by 30th Seoterrer, 13. 

in VCW Ot this direction, ilr.ishra seeks permission 

to withdraw the aplication at this stage with liberty 

to the applicant to revive the Original Alicatjon in 

case tie apcent teal5 aggrieved by the decision of the 

Respondent No.2 on his atoresaió re:resentation. 	crmission 

(jranted as orayeci for.Application stands disposed of 

accordingly. No order am to costs. 

'i.Radhakrihçan) 
ilera3er A) h.L3,jPate1) 

- 	 VICC/Ch airman 

a.D. 



lqq 

C NJ PJtL_.DIiL I.T RT lyE T RI BUNAL 

HfEDB)D B.CH 

L'pplicatiofl 	 ___•____ of 199 

T-anjrer application No. 	 Old writ Pet. No, 

C E R T I F I C T E 

Certified that no further action is required to he taken 
and the case is ift for consignment to the Record Room (Decided). 

Dated  

Counters igned ; 

Section Officer/Court Officer 	Sign, of the Dealing Assistant .  
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